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CENTRAL ADMINISTRAT!VE TRIBUNA
PRINCIPAL BENCH, NEW DELHI

OA NO. 2541/2002

This the 20th day of May, 2003

HOM’BLE 3SH. KULDIP SIMGH, MEMBER (J)

Prahlad Ram Meesna
son of 3h. Ram Kishan Meena
Resident ot C 5B, Radic Cclony,

. Bingsway Camp, Delhi.

Working as Assistant Director (Engineering)
DFfice of the Chief Engineer (North Zone)
AIR and Doordarshan ;

Jamnagar House. Shahjahan Road,

Hew Dethi. ‘

(By Advocate: Sh. Jitendra Tomar and
: Sh. Vipin Singhanial

: EJ
3 Y* . Versus
, i. Union of . India (thtrough Secretary,
: Ministry of Information and Broadcasting)
.. Stiastr i Bhawan. HNew Delhi.
2. Director General,

All India Radic (A.l.R.}
b - Aliashwani Bhawan
: Par!iament Strest,

Mew Delhi—-110001.
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{8y Advocate: Sh. M.M.Sudan)
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Applicant - In this case has assailed his transfer on
prometion vide Annexure—A which shows that applicant who was
working as Junifor Time Scatle of indian Broadcasting

—

i {Engineers) Service was promotsd on ad hoc basis for a period
of one vyear to the Senior Time Scaie of Indian Broadcasting

{(Engineers) Service. On promotion the applicant was pesied

from Mew Delhi to Rajkot.

2. Applicant submits that he has been making representations
for . being accommodated in the same station as the same has

been done in case of candidates appearing at Si. HNo.3,4,6 to

and 13 to 19 etc. Applicant submits that he has been

—
-

subjected to hostile discrimination as it i{s he who has been

| . posied 1o a different station. Appiicant also submits that
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since he belongs to a reserved category he has been subjected
to  transfer from one section to another twice in 2 yvears and

now he is being transferred outside Delhi. He has also atated

)]

to have been reported the matter to Charrman, Matiocnal
Commission for SC/ST and made var ious representations that he

should be transferred either to Jaipur or Bhilwara or Kota

grc,

3. Respondents are contesting the OA. Respondeﬁts i their
couhtsr affidavil pleaded that no discrimination has been made
wWwith him. Promotlon.to STS are made on the basis of seniority

\%%§mx fitness, as per Recruitmeni Rules. Posting on promotion
éf the applicant was in pubiic interest and not due o any
ma{afide and no eviderce has been produced by the applicant io
prove any malafide. Hence, Tribunal should not interfere in

the transfer as held by Hon'ble Supreme Court. 1 is further
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tated that the competent authority has rejected his request
due to urgent nesd of Senior Engineérs at' Ra jlket . 't s
urther submitted that the transfer policy provndes for ihe
normal tenure for various places. The purposes of tenurse are

[l

only For ithe normal circumstances and there i1s no bar for

J
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compietion of the tenure.

ransferring any officer from one Station to the other before

4., I have heard the counse! for the parties and gone througl:

the recordg.

5. The perusal of the QA itsel? go to show that the'applicant
has levelled certain general type of allegations but the fact
remains that this transfer order which }s Annexure-A goes to
show that vide this order 77 officers were promoted and most
of them have been posted tb.varlous other stations from theijr

original place of posting. Though scme of them have been
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retained at their original place of pesting but that itself do
et show, it any discrimination is being made with the

- &

cant is being made to suffer any fiostile

applicant or the app!

ireatment ., There is no iota of evidence tc show

-~

nat this
ordsrp bf> transefer is a malafide exercise on tlhe pari of the
regpondents on promoticn of applicant. Howewvar, some of the
officers have been retained at the same staticn buti majority

1.

of the officer have hesn sent to cther siations from the
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original place of posting. As i1 is well I"hown that {ransfer
I3 a incidence of service and. when the applicant has a

FTiability of all India transfer, he canncot re
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use 1¢ obey the
game  nor he can ask for choice of the place of pesting and it
for the management to see to it how far they can best

Utilise the services of an o

—n
—
0
4]
-
~r
=
o

(5
=
~t
V1)
e
=3
=
]
oy
)
r
u
&}
3
(4]

of  the officers have bsen retafned at the criginal place of
posting and the applicant had also a representation that he
cannol be relained at the original place of posting and he can
be given place of posting when he ask for bost:ng at  DDK,
Jaipur, AIR Jaipur, DMC Bhilwara, KMC, Kota or AIR. Kota which

representation seems to be still pending.

6. Il view of these circumstances, | find thal 04 has no
merils and has {0 be dismissed. However, in view of the fact

that applicant has given a wider choice of place of postiing.

Respondents should consider i f the applicant can be
accommodated at {he places as per his representialion. Mo
costs
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{ RULDIF
Member (J)
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